327 BOH © 7 JULY 9, 1982 BOH 328

(5) The Limestone apd, Dolomite
Mines Labour = Welfare Fund (Amengd-

till twenty;five mbug;phw Fourteen, of .the

The Lok Sabha re-assembled after Lunch
at. Twenty-cight. minutes. past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

BUSINESS OF THE HOUSE

MR. DEPUTY-SPEAKER: Now, the
Minister of Parliamentary Affairs and
Works and Housing, Mr. Bhishma Narain
Singh, will make a statement,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): With your permission, Sir, I
rise to announce tha: Goverpment Busi-
ness in this House during the week com-
mencing 12th July, 1982 will consist of:—

1. Consideration of any item of Gov-
ernment Business carried over from
today’s Order Paper.

2. Consideration and passing of:—

(a) The Iron Ore Mines and Man-
ganese QOre Mines Labour Cess
(Amendment) Bill, 1982,

(b) The Iron Ore Mines and Man-
ganese Ore Mines Labour Welfare
Fund (Amendment) Bill, 1982.

(¢) The Land Acqgiisition (Amend-
ment) Bill, 1982,

(d) The Conastitution (46th
Amendment) Bill, 198! on Tuesday.
the 13th July, 1982,

(e) The Salary, Aliowances and
Pension of Members of Parliament
(Amendment) Bill, 1982,

(f) The Chaparmukh-Silghat Rail-
way Line and the Katakhal-Lala-

bazar Railway Line (Nationalisation)

Bill, 1981.

(g) The Road Transport Corpora-
, tions (Amendment) Bill, 1981.

ment) Bill, 1982,

(i) The Metro-Railway (Co
of Works) Amendment Bill, 1981,

(i) The Food Corporations (Amegd-

ment) Bill 1982.
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SHRIMATI PRAMILA DANDAVATE
«Bombay North Central): Sir, I would

like the following two items to be includ-
ed for discussion during the mext week.

One, dowry murders. Alarming jncrease
in the dowry murders and suicides in the
capital has rocked the country. The evil
is spreading like a disease in other parts
of the country where jt is not existing.
Failure of the State and Central Govern-
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ments and police department to follow
the instructions issued by the Home Minis-
try to investigate into the suspicious deaths
of housewives and tracing missing women
is a serious thing. What concrete measu-
res is the Government taking to save these
women from being burnt alive or before
they embrace death?

Two, glut of sugar, The production of
sugar has made a new record. However,
there is no relief to the consumers as
there is no decline in the prices of sugar
in open market, If the farmers are not a
assured remunerative price for the sugar-
cane, the land under the sugarcane cultiva-
tion will shrink resulting in the fall of
sugarcane production and crisis in the
sugar industry. What comprehensive mea-
sures are being taken to avert the crisis?
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zfad q&E Qd SWTERTA SO ET
9T STATHTT %ﬁm%aﬁaﬂw

SHRI SUDHIR GIRI (Contai): Sir, I
would request you to kindly allow me to
put the following subjects as the supple-
ment to the Parliamentary Affairs Minis-
ter’s statement regarding Government
business for the week commencing the
12th July, 1982:—

(1) For the third successive Yyear
with poor rain-fall in the State of West
Bengal, prices of foodgrains are shooting
up and going beyond the poor people’s
reach. As the State Government has
no bufferstocks of foodgrains to tide
over the food shortage, the Centre
should release large quantities of food-
grains to West Bengal to combat a wide-
spread @rought situation in the State
this Y ear.

(2) There is heavy shortage of cement
in West Bengal for which development
works are being hampered. The Centre
should provide more ccment for West

Bengal.
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SHR1 SOMNATH CHATTERIEE
(Jadavpur): Sir, before 1 read out what
is written, I have one submission to muke.
Sometimes ed.ling may become nezcessary,
but before editing is done, 1 feel the
Membz: should be consulted, Not that
after editing, something is handed over to
him. With that caveal, and subject to
that, I am readin2 this and I suggest these
two items for n2xt week’s business:

(1) Nautional Jute Manufacturers Cor-
poration controls and  manages  SiX
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nationalized jute mills, The Corporation
(NJMC) has a very important role 1o play
not only in protcctnng the interests of the
)»Grkmen and employees, but also in the
manufacture of jute and jute goods, so
as to set an example to tne jute industry
as a whole, which is now in the monopoly
control of jute barons. But the manage-
ment of NJMC is not only indulging in
various anti-labour practices, as in vogue
in some big private sector mills, but are
also following in the footsteps of the jute
barons in laying off workers for four
hours in the evening, and thus denying the
workers full wages for the period, in line
with the private sector mills, whaich 1is
unbecoming for a public sector undertak-
ing. The level of performance of the
units has considerably gone down since
nationalization, because of the lack of
proper mamagement.

All efforts of cooperation by the em-
ployees are ignored, and on the other hand,
their rights are taken away. It js essential
that the functioning of NJMC should be
discussed in the House at an early
opportunity.

(2) The Ordnance Depot at Calcutta is
functioning since the eighteenth century.
It has rendered gzreat services since it
commencement. The Goverament is
threatening to close down the establishment,
in spite of the opposition of the employees
and the Government of West Bengal. The
move if carried out, will not only affect
the interests of Defence services but will
also create unemployment. The Govern-
ment Should immediately announce its de-
cision to continue the Depot at Calcutta
and the matter shou!d be discusesd in the
House. '
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SHRT BHISHMA NARAIN SINGH: I
am extremely grateful to the hon. Mem-
bers for the valuable suggestions they have
made. I will go through the proceedings
and if 1 feel nzcessary I will bring them
to the noticc of the Business Advisory
Committee.
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14.47 hrs.

EYES (AUTHORITY FOR USE FOR
THERAPEUTIC PURPOSES) BILL—
Conid.

MR. DEPUTY-SPEAKER: Now we
shall take up further consikleration of the
following motion moved by Shri B.
Shankaranand on the &th July, 1982,
namely:—

“That the Bill to provide for the use
of eyes of deceased persons for the
therapeutic pu‘poses and for matters
connected therewith, be taken into
consideration.”

Dr. Saradish Roy, You should be brief.
1 want that this Bill should be passed be-
fore w2 take wup the Private Members’
Business. Therefore, T would request the
hon. members to be brief becauss it is
the most non-controversial Bill.

s AwAY TR amEr (FE )
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MR. DEPUTY SPEAKER: That has
already beea circulated.

DR. SARADIASH ROY (Bolpur): The
Eves (Authority for Use for Therapeutic
Purposes) Bill is not ‘a conatroversial one.
It extends only to the Union Territory of
Delhi where  there are less democratic
rights of the people, Whatever democra-
tic rights they had have been snatched
away in the lasy two years. T would request
the hon. Minister to restore the democra-
tic rights at an early date. This Bill pro~
vides for replacement of the Bombay
Corneal Grafting Act which is in force in
the territory of Delhi since 1964 by this
Act. In the statement of the Minister
nothing has been said regarding the
operation of this Act—Bombay Corneal
Grafling Act—for the last 18 years, that
is, in operation in Delhi.

Rezardine the number of donors or the
eves received and grafted, how many
people of the lower income group have
been benefited by this corpeal grafting has



